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Conduct of Elections Rules, 1961
(Statutory Rules and Order)
FORM 21D
(See rule 64)
(For use in Election to fill a casual vacancy when seat is contested)
Declaration of the result of Election under section 66 of the Representation of the
People Act, 1951.
Election to the Legislative Assembly of Bihar from 212-Dehri Assembly Constituency.
In pursuance of the provisions contained in section 66 of the Representation of the
People Act, 1951, read with rule 64 of the Conduct of Elections Rules, 1961, I declare that Sri
Satyanarayan Singh, Muhalla-Canal Road, Post+P.S.-Dehri, District-Rohtas [sponsored by
Bharatiya Janata Party] has been duly elected to fill the vacancy cause in that house by the
disqualification of Mohammad Iliyas Hussain.
Place : Sasaram Returning Officer,
Date : 23.05.2019 212-Dehri Assembly Constituency.
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Conduct of Elections Rules, 1961
(Statutory Rules and Order)
FORM 21D
(See rule 64)
(For use in Election to fill a casual vacancy when seat is contested)
Declaration of the result of Election under section 66 of the Representation of the
People Act, 1951.
Election to the Legislative Assembly of Bihar from 237-Nawada Assembly
Constituency.
In pursuance of the provisions contained in section 66 of the Representation of the
People Act, 1951, read with rule 64 of the conduct of Elections Rules, 1961, I declare that
Sri Kaushal Yadav, Mo.-Prasad Bigha, PO-Nawada, PS-Nawada, Dist.-Nawada [sponsored by
Janata Dal (United)] has been duly elected to fill the vacancy cause in that house by the
disqualification of Sri Rajballabh Prasad.
Place : Nawada Returning Officer,
Date : 23.05.2019 237-Nawada Assembly Constituency.
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